
        

     

      

 

              

    
  

   

     

    

 

     

    

   

 

      

          
         

        
         

        
    



BDFORE THE NATIONAL COMP,\NY LAW BOARD TRIBUNAL, MUMBAI BENCH

cp 284/230,232lNCLT I MB / MAH I 20 t7

4. To be consign to records

2. When the matter is tralsferred it was listed for hearing in2.6/O4/2O17 and the registry was directed to i""r" rroti"". agui,the matter was listed on 27 jO6 /2017 and vide air""tio. nf WCf,fBench notices were issued at tire addresses ,rr.it.tt.-orr' r."o.a.
Again the matter was listed for hearingon2S/O7 /2oii Urt .ro or"attended.

3. Considering the past record and regular non appearalce before
this bench it appea::s that the petitio;er is not se;;"" ir, frr"ringthis Scheme Petition. This petition is therefore dismissed'for tvant
of prosecution.

Ra Duraisamy
Member (Technical)

M. K. Shrawat
Member 0udicial)

Dated ; 28.07 .2O17
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